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to co-operate with Nigeria in the
establishment of small scale industries
and ancillary industries, Apart from
the items already identified by NSIC,
domestic consumer items and metal
cutting industry were alsp considered
as industries in which Indig could
offer assistance to Nigeria. Assistance
in the training and arientation of
Nigerian personnel in smal]l scale
industries was also offered.

SHRI R. P. GAEKWAD: Slr, in
view of the fact that a lot of our
nationals have gone there for their
own betterment, is the Government
thinking af giving them priority for
setting up of the industries, If not,
why this possibility has not been look-
ed into?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRI CHARANJIT CHANANA):
For international cooperation, we ga
to another country. It is a coope-
ration between us and the Govern-
ment of that country when we nego-
tiate,

As far as the Indian settlers are
concern, in fact, the trend in inter-
national cooperation, more so in the
case of India and developing count-
ries, is that Indians settled there
belong to those countries and they
bhave been taking the maximum ad-
vantage of that. But, you would ap-
preciate that we cannot bifurcate this.
For example, in Nigeria because
Indians settled there are Nigerians,
International cooperation covers all
the plang and they are discussed,
negotiated and then submitteq to us
by them.
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Agriculture and allied industries,
Rice production, processing and mil-
ling; manufacture of simple farm
tools and equipment; Agro-aviation;
Agricultural extension; Fertilisers;
past harvest technology; livestock,
fisheries; ‘Agro-based and food pro-
cessing industry; Dairy development;
Building materilas, engineering and
transporation; Chemicals and...

MR. SPEAKER: That will do.

DR. KRUPASINDHU BHOI: 1 would
like to know whether Government has
provided any technical experts to
that country for industrial develop-
ment. If so, what are the numbers
and calegories? Secondly, apart
from Nigeria which are the other
countries  which are interested
to set-up industries in their count-
ries with the help of aur technicians?

SHRI CHARANJIT CHANANA:
Sending of technical experts is, in
fact, part{ of development of small
industries in Nigeria. (The other
major countries where the interna-
tional cooperation in the small scale
sectar is concerned are: Afghanistan,
Nepal, Uganda, Tanzania, Indonesia,
Zanzibar, Ghana, Zambia, Algeria,
Phillipines, Sri Lanka, Kenya Iran,
Iraq, Syria, Mauratius...

MR, SPEAKER: That iz enough.
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THE MINISTER OF STATE IN
THE MINISTRY OF HOME AF-
FAIRS (SHRI YOGENDRA MAK-

WANA): (a) Yes, Sir.

{b) The recommendations made
in the meeting are given in the State-
ment attached.

Statement

RECOMMENDATIONS MADE BY
THE NON-OFFICIAL ADVISORY
COMMITTEE FOR ADVISING ON
MATTERS PERTAINING TO IMFLE-
MENTATION OF SWATANTRATA
SAINTK SAMMAN PENSION
SCHEME IN ITS MEETING HELD
ON 18-6-1981.

1. Extension of last prescribed
date for receipt of applications for
Sammian Pension by six months from
31-7-1981 to 31-1-1982.

2. Admission of Samman Pension
to persons who have undergone im-
prisonment in connection with Swez
Canal and Ambala Cantt. Ca<eg from
1.8-1980, as a Special Case.

3. Admission of Sammap Pension
w.ef 1-8-80 to persons who have
suffered imprisonment in connection
with C. I. H Mutiny and Egypt Muti-
ny Cases as a Special Case without
reversal of the Government's ap-
proach and decision in thcse issues.

4. Acceptance of Kuka Movement
(1871) as part of National Freedom
S8truggle.

5. Acceptance of Holwell Monu-
ment Removal Movement (1940) as
part of National Liberation Move-
ment,

4
8. Grant of pension to ex-INA
women members of Rani of Jhans!
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Regt. who fought on the War fronts.
in relaxation of the provision of Pen-
sion Scheme.

7. Eligibility for Sammap Pensign of
Children born to freedom fighter
parents in jails or who remained with
them in jails for qualifying periods, in
relaxation of the provision of the Pen-
sion Scheme,
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SHRI B. K. NAIR: May I know
whether the hon. Minister is aware
that in the last few weeks just pre-
ceding the last day of application
(namely, 31st July, 1981) certain
political parties in Kerala belonging
to the ruling party there, were car-
rying on a hectic campaign to canvasg
tens of thousands of applications
from all bogus freedom-fighters for
building up their own party funds?
if se, would he ensure that these
applications would be properly
screened and a suitable machinery
for screening set up for the purpose”

SHRI YOGENDRA MAKWANA:
Theic are some complaints about the
bogus applications received from
Kerala and Bihar and other parts of
the counl:y also and we are scruti-
nising them. In cases where these
are found fo be bogus, we suspend
the grant of pension.

SHRI SONTOSH MOHAN DEV: Is
it a fact that in Assam State, there
are much political sufferers who are
getting political pension from the
State? These persons have been
imprisoned for six months and over
and they have been getting pension
from the State, but they are not get-
ting anything from the Centre. May
T know whether this is g fact? If so,
what is the reason for the same; and
what do yau propose to do in the
matter?

SHRI YOGENDRA MAKWANA:
In cases where applications
have been received by the Centre,
we have sanctioned them if alf the
requirements ars fulfilled.





